
THE HIGH COURT OF MEGHALAYA:SHILLONG
CIRCULAR

No.HCM.I1/89/2014/Estt/ 112
Dated, Shi11ong the j9th May, 2026

In view- of the Office Memorandum bearing F.No. 01-0+/ 2022–CBC(E:

3203466) dated 12'h Ma\-, 2026 issued by the Government of India,

Department of Personnei and Training, with immediate effect until further

orders, the folio\\-ing measures shall be foIIo\\’ed in the High Court of

Meghalaya, District Judiciar}- in Meghalaya, the Meghala}-a State Legal

Services Authority. the N’Ieghala\'a State Judicial Acaderm- and other

institutions under the jurisdiction of the High Court of Meghala:,’a:

1. The Hon’tIle the Chief Justice and the Hon’ble Judges of this High Court

have resolved to reduce their escort party u’bile travelling. Further, Her

Lad\-ship and their Lordships have resolved to reduce the number of

Supervisors attached to them to only one per day on rotation basis.

2. Matters listed on every Thursda\' before the Hon’ble High Court shall

be heard by video-conferencing only. The Joint Registrar(Listing) shall
take necessary steps to ensure that miscellaneous applications

including bail applications and anticipator}’ bail applications are listed

and taken up through the online mode. The Registry shall ensure that

links for the video-conferencing are sent in a timeR- manner, maintain
stable video-conferencing facilities and extend timeR- technical
assistance so as to avoid any inconvenience to the Hon’ble Court and

other stakeholders

With regard to the District Judiciary, as far as may be feasible,

similar measures shall be adopted by the concerned District & Sessions

Judges .

3. To ensure optimum utilization of fuel, Judicial Officers, Officers and

staff of the Registry/District Judician-/Meghala\-a State Legal Services

Authority/Meghala\-a State Judicial Acddem\’ are encourage to adopt

car- pooling arrangements amongst themselves. With regard to the



Registn-, the Assistant Registrar(Protocol) shall maintain a regIster ot

such officers and staff adopting such arrangement.

4 Until further orders, up to 25%, of the officers and staff in each Section

of the Registr\- are permitted to \york from home for up to tu’o days per

u-eek i.e ever\- T-uesda\,’ and Thursday, provided the remaining staff are

available in office to ensure uninterrupted functioning. The RegisLrar

cc,ncernecl shail ensure that a u’eeklv roster is prepared before the

comrnencement of the \\-eek. The officers and staff \\’ho are permitted to
\york from horne shall remain in station and shall be available on

telephone or be ready to attend office, in case of requirement, at an)
time. The concerned Officers i/c of the Sections/ Controlling Offrcers

shall ensure timel\- completion of various tasks assigned to them.

This provision shall not apply to Private Secretaries/Court Masters
and other officers and staff attached to the Hon’ble the Chief Justice

and to the Hon’ble Judges and they shall attend duties as may be

required by Her Lad)’ship// their Lordships. 1

If> after considering the essential nature of the work in a Section,
the Registrar General is of the opinion that u-c)rk-from-home

arrangement is not effective, he may restrict or modify such

arrangements in the Registr}

The concerned Member Secretary of the Meghala}’a State Legal

Services Authority, the Director of the Meghala\’a State Judicial
Academy and the concerned District & Sessions Judges shall adopt

similar measures u'ith regard to their respective offices/Districts.

5, All programmes including u’orkshops. seminars and other activities of

the High Court of Meghala}-a, the District Judicial)-, Meghala}-a State

Legal Services Authority and the Meghala}-a State Judicial Academ}
shall be in the online mode onI\-
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C-op}' to
I. The Re=istrar cum PPS to the Hon'bie the Chief Justice. Hjgh Court of

N’leghala', a for fa\'our of kind information of the Hon'ble the Chief Justice
:, The P.S. to Hon'ble Mr. Justice H.S.Thangl',ibic\\'. Judge. High Coun of

N’leghalaya for fa\'our of kind information of His Lordship.
3. The P,S. to Hon'h Ie \Ir. Justice \\. Diengdc>h. Judge. High Court of

N''leghala>-a for fa\-our of kind information of His Lordship.
4, The P.S, to Hon'bie Mr. Justice B. Bhattacharjee. Judge. High Court of

N'leghalaya for fa\-our of kind information of His Lordship.
5. The Secretary General, Supreme Court of India for fa\'our of kind

information
6. The Commissioner & Secretar'\- to the Go\i. of \“Ieghala\'a for fa\'our of

kind intornlatlon
7 . Al 1 Regjstrars,' Joint Registrars/'Deput}- Registrars/ Assistant

Registrars.,“Superintendents,''other officers i,''c of sections, High Court of
Nteghalava for fa\-our of kind information and necessarv action

8. The CPC. Hjgh Court of \'legha Ia\-a for fa\-our of kind information and
necessar\' actIon.

9. The Member Secretarv. Meghalava State Legal Services Authoritv for
fa\-our of kind infonnation and necessar\- action

10. The President & Secretary. High Coun of\Ieghala\'a Bar association for
fa\’our of kind infornlation and necessar\- action

il. The President & SecretarY of all District Bar Associations in Nleghalava
for fa\'our of kind infonnation and necessar\' action

1:. The Director. \'Ieghala\-a State Judicial Academ\,- for fa\’our of kind
inforlnation and necessar\- action

i 3 . All District & Sessions Judges in \Ieghala\'a for fa\'our of kind information
aDd necessaf\- actIon

J +/he Manager. IT. Hjgh Coun of \leghala\-a for favour of kind information
and necessarv action.

15. All Coun Officers. High Coun of Meghala\'a for information and
necessar\' actIon

16.Notice Board
17.Office file

B*.' order etc
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